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PEON No 4 

(SEE RULE 42 ) 
CENTRAL ADWNITTIVE TRIBUNAj 

GUWAI-IATI BENCH: 

	

• 	 SH EET  

Grigina1 •'pp1ecatonNo: / 

• Mise Ptjtjon No:  I 	 _ 

Gontrnt Petition No: 	 4 	vQ) 
Review pp1ecation No:  

Apple c 3nt s  

,. .Not 	for the :App1ecant:_ 

ate 	
F1/L S 

for the Respond ants:_ 
• 	 • 	

: 

- 

 

NoTe S 6TERe 1strf Date 	 O_f the rrl 71 

:42.6.2003 	Heard k1.B.D.Goswami, learned counS- Ochs 
1è1 for the applicant. 

,4 	 Issue notice on the respondents to 
show cause as to why the contempt proceedir• 

as prayed for shall not be initiated againsti 
4Cr 	/ 	•/ 	 I 

•1" 	,j- 	 'the alleged contemners, returnable by four 

en 2-1 	wee ks . 
1 	 List on 1.7.2003 for further order. 

/ 	 . 	 Vice—Chairman 

	

e)vLQL 1w 	bbt 

9' 	101.07.2003 	N.A.K.Ghauduri, learned Addl.t.G. 

	

• 	S.C. has entered appearance on behalf of 

1' respondent Nos. 3 & 4 and prayed for time 

• 	 - 	 for filing of uftt reply. Respondent Nos. 

	

• 	 • 	

3 & 4 are allowed four weeks time to file 

r reply. The other respondents also may file 

6% 	 reply, if any, within that time. 
List the case on 7.8,2003 for 

further order. 
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7.8.2003 	Heard Mr. B.D. Goswami, learned 

counsel for the applicant and also W. 

A.K. Ghoudhury, learned Add!. G.G.S.G. 

for the respondents. 

Respondent Nos. 2,3 and 4 have 
filed reply through W. A.K. Ghoudhury, 

learned Addi. C.G.S.G. The respondentI 

No.1 is yet to file reply. Mr. A.K. 
choudhury, learned -  Add!. C.G.S.G.- has 
entered appearance for the respondent 

al. Further four weeks time is 

allowd•to respondent No.1 to file reply. 

Theap1icant may file rejoinder, if any. 

List again on 5.9.2003 for orders. 

k er 	 eairman 

mb 

	

5.9.03 	It has been stated that the learned 

counsel for the applicant has received 

the reply of the Respondent No.1 and 

he prayed .for adjournment the case. 
List on 19903F for orders. 

Member 	 ce-.Chairman 

ira 

19.9.03 	List again on 27.10.03 fcr- 

orders. 

Member 

F 	( 	
. 

- 	27.10.2003 	Heard Mr.S.Borthakur, learned coun- 

Se! for the applicant.. 

- 	.. 	Respondent nos.1 to 4 filed their 

• • 	 . 	reply respectily. Put up the matter 
d 	 on 13.11 • 2003 for further ordets. 

. 	 • 	•. Member 	 Vice-Charrnan 

bb 
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3 	

- 	•- 



12.5.2004 

I 
I 

Tribunal s Orc1r 

Present : The Hon'ble Sri Mukesh Kuxnar 
Gupta, Judicial Member. 

I 	The Hon'ble Sri K.V. Prabla-. 
I 	 dan, Member (i). 

• 	I 
I 
I 	 None present for the parties. 
I 

• I List before the next Division Bench, j. 

I Member (A)  4m , 
 (J) 

I 
Present: Hon'ble Shri K.V. Sachidanandan 

Judicial Member 
I 	Hon'ble Shri K.V. Prahladan, 
I 	Administrative Member. 

Nonefor the applicant. There 

1 was a submission on behalf of the 
learned counsel for the responden':s 

that the case may be posted j/ the 

- i next availacie Lilvislon bencn. IOSL 

f1tce Note 
	Date 

mb 

21.7.2004 

'5 

1 
the matter before the next avaii.lable 

I Division Bench. 
I 

Member (A) 	 Member (J) 

nkm- 	 * 

23.8.2004 	Present: Ho'n'ble Shri D.C. Verma, - 

Hon'ble Shri K.V. Prahiadan, 
Administrative Member. 

None appears -for the applicant 

even today. Mr A.K. Chaudhuri, learned 

Addl. C.G.S.C. is present. We were 

considering to dispose of the Contempt 

[Petition1 but we find that the order 

passed by the respondents in: response 

to the Tribunalts directiofls have not 
l been annexed to th'e reply.. Learned 
Addl. C.G.S.C. seeks ;  one day time to 

: 

I 



17TI. 
20.11.2003 1 Present: Hon'ble Srnt Lakshmi 

I 	Swaminathn, Vice-Chairman 

Hon"ble Shri S.K. Naik, 
Administrative Member. 

I 
I. 	Passed over. 
I 
I, 
I 

I 
Member 	 Vice-Chairman 

nkm1 

I 
I 

c 	 26.2.2004 	Present: Hon'ble Shri Shanker Raju, 
I 	Judicial Member 

Hon'ble ShriK.V. Prahladant 
Administrative Member. 

\v. • List this case before the 

next available Division Bench. 

Member(A) 	 Member(J) 

. 	t 

I 

nkm 

10.5.2004 

I 

present: The Hon'ble Shri Mukesh. Kumar 
Gupta, Member (j). 

Te Honb1e Shri K.V.Prah1adan 
Member (A). 

ai the requet made by Mr.l.K.Chau-
dhuri, 1eirned Addl.C.G.S.C4 adjourned 

for 12.5.2004'for hearing. 

Member (A 	 Member (J) 

RM 

I 
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C.P..No.31/2003 	(0.A.78/2002) 

23.8.2004 

proauce,th:e copy of the order passed 

in respect of each applicant. 

List the matter on 26.8.2004. 

V Member 	 Vice-Chairman 
nkm 

26.8.04 	None for the applicant. Sri .KChOU 
dhury, learned counsel is present for 

the Coriternrzers. On several last occasior 
• 	

none present for the applicant. Heard 

• 	/ Sri' A.K.Choudhury for the respondent. 
• 

	

	As per order dictated separatesly the 
C.P. is decided. 

Member (A) 	 vice-Chairman  
pg. 

3- 

I 

/ 
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IN 

CENTRAL ADMINISTRATIVE TRIBUNAL, GUW{ATI BENCH 

Otrht 	itio 	31 of 2003 (0A. 7 8/2 002 ) 

Date of Order gThiS the 26th Day of August, 2004. 
10 ,  

The Hon able Shri D.C4Verma, vice-Chairman 

The Hon'b1e Shri K,Vaprahladan, Administrative Member. 

Sri Keshan Sharma, 

Sri Anup ur, 

sri Dipak Sarma, 

sri MonaiKr, Bujar Barua, 

Smt Gita Kalita Saikia, 

Sri Deepanjan Choudhury, 

Sri Rainayan Singh, 

Sri Rajen Kr. Lama, 

Smt. Valaria Marbafling, 

Sri Genesh Bahadur Thapa, 

ii.. &tt Genevieve Dhhar and 

12 • Snt Dathitbha Chailan 	 . . . petitioners. 

R None present for the applicants. 

- ersus - 

l..Sri Subir Dutta, 
Secretary to the Govt. of India, 
Ministry of Defence, 
South Block, New Delhi. 

Sri C.C,Bhandari, 
Controller General of Defence AccountS, 
West Block, VRaK.Puram, 
New Delhi-66. 

MS Ganga purkuti. 
Controller of Defence Accounts, 
Udayan Bihar Complex, 
Narengi, Guwahatie 

Sri G. Venugopalan, 
ASS tt .Controller of Defence Accounts, 
Group Officer (Adinn.) 
Office of the CDA, 
Udayan Bihar, Narengi, 
Guwahati. 

By Sri A.K.ChOUdhUXi, Addi.C.G..S.C. 

.ResporLdents. 

ORDER 

DmCVERMA (V..C) 

The 12 applicantS of the present Contempt petition 

have approached this Tribunal against the respondents for 

proceeding under Contempt of Court, Act 	t the alleged 

am 	 V 

-. 
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non-Compliance of the Tribunal's order and direction given 

in O.A.78/2002'in Keshab Sharina and 11 others vs. Union of 

India & ors* decided on 6.6.2002. 

1hile deciding the said O.A.the Tribunal directed 

the respondents to examine the case of each of the 

applicant in the light of the observations made in the 

order and to give them the consequential relief as expedi-

tiously as possible, preferably within a period of 3 months 

from the date of receipt of a Copy of the said order. 

The respondents have 7filed separate reply. The 

reply filed on behalf of respondent No.1 i.e. Secretary 

to the Government of India, Ministry of Defence is as below : 

"Accordingly pay fixation in respect of the 
applicants was done in their respective 
grade viz. DEC Grade 'A' & DEC Grade 'B' in 
the pay sQale of Rs.1150-1500 and Rs.1350-
2200 respectively with effect from the 
date of their appointment vide part ii Office 
order No.308 dated 18.9.2002. The pay 
fixation has been done in accordance with 
the direction of the Tribunal in Para 6 
of its judgment within the stipulated time, 
hence no wilful disregard has been committed 
by the respondents in implementing the CAT 
Guwahati Bench order." 

The reply of the respondent No.2 also conta*s the 

recital that "the pay of the applicants of the o.A.No.78 of 

2002 was fixed in their respective grades i .e. Grade 'A' and 

Grade 'B'." 

As mentioned in the preceeding paragraphs the Tribunal 's 

directionLto examine the case of the applicants and give 

them consequential benefits have been complied with. Hence 

there is no willful non compliance of the direction of 

this Tribunal. Apcordingly c.p. is dismissed. NO Costs. 

K.V.P 	 D.C.VERMA ) R 
ADMINISTRATIVE ME MBER 	 VICE CHA IRMAN 
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: fl€ CE3L 	 TUi 

T 	WTI 

cO!EWT PETITR 	3 / I20Z 

IN ORIGINAL APPLICATIM.9 N0,.78!22 

1N THE MATTER OF 

Art applicati.cm t-tdr' Scti - rt 17 of- 

the Administrativs 1ribuna1 	Act, 

read with Section 12 of the  

Conept of Courts Ac.t for de1ihr- 

	

t; 	jj sj 13. -ftcj 	non-cmp3. j:nc 	of 

ord-r riated 	 pa-d by the 

Cent- ra3. 	-  Adtir itr; ive 	Tribunal 

GLtwthat i Oench jn 	 No 7)/2OO2-. 

r.t-.i 'rHE MATTER OF 

I - Sri Kehah Sharma, 

Sb 1- .3t e Mih Ch. Sarc 

/ 
	

Rio ftarter No-111AYAN 

	

VXI-IAR Comple:< , 	waht-i 

- Sr . Anup Sur 

S/o Br i. Tarun Kr Sur 

R/o Ad-abari Colony, 

cwahti2, A-at. 

Con td Pb- 



41,  

L 

 Sri 	Di.pa: Sarta 

SR, Late Churanacld.3 S..rrna, 

R/o • Chenil<uh i 	Hill 	Si.dj, 

 ri 	Mor3.a. 	K.r. 	iutr 	Barua,, 

S/ 	Lt. Mah e-ndra Nath fujar Brua 

Rio 

ti 

smt 	ISit.3 	(aljta 	S,tikia 

Wio Sri Diganta Sa ikia, 

R/o'lCC, 	3aruah Road, 

t3usah.ati- 	24, 	Am.. 

17, a (I i M 	Ch ,hury ?  

slo jX. Choudhury, 

R/o 264 Li Tiro; 	3irtg N ~ r, 

793006, Umpling, 

,.•___ 	.-,-.--- 

7 Sri Ram.ay-ar Snh, 

b/ Knn S,.ngh 

R/o Pythorum{dlrah 

Wpp.MIP og Squad ShiJ.long 

• 	 çhalaya- 

h Sri R.n. Kr's 

I 	
5/0 Late Chhan 3th.adur Lama, 

• 	 Rf J. thrinçj, Nogthyai, 

Shillong Megha3.aya. 

Cn d P /-•- 



	

9 Sti 	1riia 1atrharirç3, 

W/o Sri Rajer, Kr. L.ma 

R/o D tring 7 NOngtinymikka. i, 

£hlong 	1'gha.ay&. 

	

&'. Sr,. 	nh Eahdu.r Thapa, 

S/o Lat Chv.rAmanl Thapa 

R/o 3rd Fii 3 Oid Fruit Crdn, 

• 	 P.O. U113yf:a Upp.r Shiliong, 

Sh i. 3. 1 	79005 	3.aya 

ii. Sti G ewiie Dhhar, 

• 	 W/o Sri 	 Sirjh , 

R/o Rr i .1 v r .i c, Up p r 

I long- i${iI4, 

1iqhaIaya. 

12. Smti 3)at:hithha ChaIl.an 

Kyndiah 

R/o Lower M. pr 	D*dor Road 

Shio79)O2,MhaIaya. 

-.Appiic:ti/P.tionr 

• 	 -VERSUS- 

.. Sri £ubr Dutta, 	 • 

Scrt:ary to the 

	

of India.3  Ministry rf 	)efnc, 

Sou.4fn BIoc{.c, 1c I>3.hi 

Crtd. .Pi- 
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Sr2. 	i LRC. Phandari 

The (ntroller f3ererai of 

De en: e 4ccun 	e-t Flck• 

• 	 De lh 	1006 

3. M {3anqa Pur:t.ti 

• 	 The Controller of Defence  

uu 	1t 	E)1HF 	.,t)MPt..X 

Naren.ji, u.i-171. 

4 Sr. t, Vegaii.n, 

The Att CootriDuero of )efnc 

Srotp Officer (Adi.ni ;ra.n) 

Office of .  the CDA, 

"JDAYAN V T HAF ., N a r en 

Guiahati -17l 

.. O1aie,'ntnnerc 

The humble peti on of the 

petitioner aberarned- 

MOST RESPECT'FULJ...V SHEWETH 

That the p itionere ac the appIicantt filed 

the aforesaid oriQi.nal. •.ppli.cation interalia 	iir 

the order dtd 62,O2 iiued by the Astt. Controller of 

Defence :coun; 	Sroup officer rejecting the prayer of 

the petitiner for reiiion of p a y scale and alw 

praying for a di rect ion to the opp _party'/contenerJ to 

grant the pay cale of R 1331)/- to R22)O/-- reisd 

/ 

Con td P/- 

/ 



(a R 450O/- 
	Jau.ry, 	 or 

th 	rpe - tje 	dates of appoinmet 	thichever 	i 
laI;er. 	In the inr 	it i 	 that th 	respo.-  - 

dents may be directed to 'rant the henefi of the •7u.d-

ment of the Hon *ble Trihu a] 	Hyde b.td and Ltm 

E'ench 	dtci. 9792 and 9iO) 

2. 	 Tht the ai.d origin 	app 	inn WL  

tially mo'ed as a motion on 	3O2 and the 

Tri.bun, after hearing the co1 of the parties was 

pleased to L5ue 	tice upon the repondent, making it 

e in 4 (four ) 	Maan;h 1. Ic respnndent au- 

 su.bnutd thei.r wr,.tten tant and the said 

c.e, thcrfr finally heard on 2E)3.2.0)2 in the 

admjs•j Ack  itself and th Tribunal after 

hearing 	Cfljj of the app]. icart-i asi also the 

learned •ad'oca$ for the r pondet and upon perusal of 

on ror•j was f.i1easecj to allow the applica-

tion with fcil iowiro oser/atjon- 

	

For a].] the eas-n-  stated above the 	is  

allowed and the responden are directed to gis!e 	effect 

t 	the pay scale of i19 	in place of 	11..$.c' to 	the 

&pi icant•s or 	th date of 	appointmt; whichei,er 	is 

( 	 l.iter. 	The impugned communi.catj n 	dated 22002 

Jecting the clain of the applicants are also ect aside.. 

The 

 

F't- S-POEldents are directed to e:(a.nc theca,,of each 

of the app 3. icat ions in the 3. ight of t h e ohser,.at ions 

Con t.j_ •f/_ 
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aiath' above and . give tieni the 	neqential relief as  

epd itiuiy as 	 ihie preferrahy wi thir a period of 

three mGnths from the date of receipt of the order. 

There shail,however,be no order as to 

A copy of the aforeLid order dtci, 6a..2002 

paged in GA No.. 7$/2002 is ane:.ed herewith 

and r.arked as Annetre-A.. 

That after rthtaini.ng a certif.i.ed copy of the 

aforesaid order dated 6,6,200 each of the appIicant 

3erved the copies of the said order on control Ler of 

defence Accounts along with coveriag letter dtd. 17f1 

June ,2002 throuçh. proper channel prayinj for granting of 

pay scale of R.. 135O/- to P.2200/- revied to R..4500f-

to R7OOO/-- from the jiven date as directed by. the 

Guwahati £erch of the HonV18 1rihunal The said Itere 

of the applicants were forwarded by the P-tt Accouri 

Officer vide TTh No.. U/EDP/Ett/25/23'Vo1--1 off ice of 

the CDA G,mahati dd i6.202 which have been duly 

received by the said opp..p.arty. 

A copy of the, said 1eter dt;cL 1O.02 i si 

anre<edherewith a Ann cure-E.. 

4, 	 That thereafter while the applicanta were 

waiting in 	e:<p:tation that the said 	order of the 

Hon 'b I e Guwahati Bench of the CAT would be c.omp I i ed with 
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ithin ihe c1tipd.ated tiee a coni.c.ti.on 	vide No. 

N/ I IT / I I I/c4Oi 	dti*f.. 	1.6O2 nder i n tiat ion to the 

app1ic.tn 	iiac. by the 	 Controller of 	fence 

Acco.mt (Admn on the subject of irnplenntat ion of, CAT. 

6tha1;; i ju1en t. dtd - 66.02 stating that " 	a3. I the 

appi can 	are already placed in the 	ae 	pay :.aIe 

applicable for their pont/grade no 	rther,  pay fixation 

1F 	ir(sOl,ed 	as, a reu t of the clar 	f .cat .on rece i ved 

froi the Head z 	rter of4eic. , New )elhi. 

A copy of the comnunicat ion dtd. 

anne:<ed eri.th ai Anne;<ucSj. 

That the 1 	i.ti,ner 	beg to 	-te that after 

receiving t h e said ca 	unicaticn dtd. 	16..02 the appl i-- 

cat;i at 	served a Notice upon the repond/Cofltn 

1vs 	shrot,gh 	their counsel 	requesting then 	to 

with 	the judgment of the Ihe Guwahati Bench of 	the 

* 	 CAT dtd. 6.602 tsthich were also rece id by the repon- 

dent's and 	rpondents gave rep3.y to the caid oh 

by 	iinterpreting the . 	dgent of 	the Hnhle 	Tribuai 

and 	i;c 	truing the 	law 	and facts of the case there- 

by 	refuiflg 	to comply sMith 	the said direction of 	the 

Han *bI 	Court. 

A 	copy 	of the 	said 	pleaders 	ntic dtd 

is annexed hereto a 	Aner:jP. 14.3O3 

Cantd. .P/- 
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That the petit one r 	beg 	tate that the 

opp.party by not complying with the judgment dtdS 6.6.02 

paed by the Hon hle Gauhati Bench of the CAT and by 

ieuing the aforesaid courication dtd.. 168.02 is  

committing gross contept of the Hon'ble t5uwahati Bench 

of the CAT making them liable for punihnt. - 

7. 	 That the petitioners beg to state that by 

iuirig the said conmun icat4on dtd. 1â h02 and stating 

therein that "as all the app). i.nt;e are already tlaced 

in the same pay scale appi icahie for their postjgrad8 no 

further fixat'i.on is 	 o).ve as a re;ult of the 	clan- 

ficat ion received from the Head quarters off ice, New 

Delhi" has willfully vio).ated the judgeent of the Hon 

h Ic GuWahat i Bench of the CAT in as much as the Hon 'ble 

Guusahati Bench of the paced the aforeaid judgment dtd. 

06.02 only after hearing all the parties and also after 

perusal of written statement f i led on behalf of the 

respondents. in the said judgment dtd 6.6.02 the Hon 

ble Tribunal was ipecific enough to hold that the 

action was ohviously and manifestly con--

trary to the Article 14 and 16 of the Consti4;uti,on of 

india under such circumctancee the present stand of the 

respondents is in total violation of the Hon ble Tribun-

al e .ludment dtd. 6.6.02 making them I iahle for puri--

ehment in ac:::ordaflce with the law for corpt of \the 

Hon b3.e Tribtma.i - 
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That the petiicrners begto state Lhat apart; 

from receiving copy of the said judgment passed by this 

t4cm I r.ounal tne app rt.tes have aIareceived the 

subsequent ple.aders notice sent by the pe tioners.. 3ut 

nspi te of that; the re,ondent;s have not camp I i ed with 

the 	directr,ns of t h i s Hon b I T rbuna I i n absolu te 

violation there of and in wilful disregard to the said 

directions of this Hon'ble Tribunal. The deliberate and 

wi. lfuJ. attitude of the app .party is also evident from 

the fact t h a t 	their stand on the entire matter is 

di fferert at different times The stand they are 

sently taking was not pleaded before the Han 'b Ic ir ibun-

al at the time of hearing of the case 

That the petitioners beg to state that the 

aforesaid action of the oppparties in not giving the 

applicants pay scale of Rsl350/- to Rs.2200/- reised 

to Rs4!00/- to R 760O/-- PM w.e.f.. 1.1E&J or the date 

of appointment, s?;hichever is later, within the 3(three 

months tiie - as p e r direction of the Hon 'ble Tri.buna3. 

and in issuing the said communication dtd. 1.6.€.02 is 

• grossly z:on it.s and in e<cess of the di.rect;ion of 

this Hon ble Tribunal as if the valid ard subsistir; 

di.rection of this Hon ble Tribunal did not exit at all.. 

- 	10. 	 That by the said action the opp..p.arty a n d 

each one of tm have obstructed and/or in rferad with 

Cortd. ,.P/-- 

I 
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the arnini.tr.tior of jt. t.ice by this Hon bie Tribund 

for which the said oppparty/ ntwer are JOintlY 

'ral ly I iahl e t;o he puni.hed fir,  c-ontempt u.nder 	e 

priiion of Section 17 of the Adiritratie Tribuna1 

Act, ic85 read with • ec:tior 12 of the Cartept of Cou.rt 

.4ct,1971 

That this application i filed bonafide and 

for the encf of ju.etice 

in the prie 	aforecaid, it i 

repectfu.l ly prayed th 	thie Hon 

hl.e Tribunal ay be P 3.eated to 

iue not ice tApor% the respondents to 

show c-ue to why they nali not 

be punithed for willful nd de1iber 

ate n-copi ianc:e of order dated 

paed in OA W. 7/2OO2 and 

on upon •uch cause or cae 	being 

and upon hearing the parties 

puch order (ii) a nay be ded 

f i t.and proper pun i 5h ing the •repon 

denti 	for will ful and del iberat;e 

non-compi jncC of order 	dtdO2  

paed in O.A No.7/2OO2. 

And for this act 4of kindne the 1 	tioner a in du ty 

bound shall. ever pray 	 - 

0 
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:)RJFT CHARJE 

Whereas Si Sub.r Dtt.i, Sri B.C.ITh.andari 

Ms Ganga Purb:uti, Sri 6. Venugop.t1an, the Czrntemner 

1 1  211 and 4 has/have wi I fu). ly and deliberately vio1.ated 

the 3udrent and order dated 6. 6 . 02 passed in OA No. 

73/2002 and as suc.:h they are liable to he pnhed 

severaUy for their such .:tior/inain 

- 



kp iCfV7T. 

I Sri Keshab Shara ;m, son of Late Mahesh Gh. Sharrna 

aged about 37 years, resident of Quarter No.B-16 

UDDAYANVIHAR Complex, Gwahati in the district of Kamrup 

Assam, do hereby solemnly affirm and declare as follows .. 

1. 	That I am the petitioner No.1 In the instant contempt 

petition and as such I am fully conversant with the facts 

and circumstances of the case, I am authorised to swear 

this affidavit on behalf of the other petitioners. 

20 	That the statements made in this affidavit and paragraphs 

1,6 to 11 are true to my knowledge, those made in paragraphs 

2,3,4 and 5 being matters of record of the case are true to 

mu infoemation derived therefrom which I verify believe to be 

true and the rests are my humble submissions before this 

Court,4  

And I sign this affidavit on this 28th day of Way, 2003 

at Guwahati. 

Iy{dentified by me 

DE 

Advocate 

Solemnly affirmed and 

declared before me by 

the deponenIt who is known 

tome 

ADVcXATE 
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Pel'ITIUM NO. 
Rzvlgai e.PPLICITIOjc NO. 

I PI., lq
~~" lull ,  1401.: 

Dated, Guwahati ,the 
2cD 2 

TO 

J--—IL J 
 ---------------

--  
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Pleas6 LinU herewith a Copy of Judgfl nt 
 t/Order dated 

passed by the Bench of ts Hoh!beiprjbunal ccrn-pri.singof Hon1bje Justice sjrj jD-N 	
-.;L--------- V1ce-Chajan and Hon'b15 Shr.j 	 ------------- 

Member, idrnifljstratjve in the above noted case for informatiOh and necessary action, if an 1. 	 S  

1ease acknowiedge receIpt of the same, 

By  ORULR S  

nc10: 	
S 	 iJitrxi 	S'kh1t, 



S 	 CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original ApPlication N0478 of 2002w 

Date of Order : This the 6th Dày of June,2002. 

THE .flON'BLE MR JUSTICE 0. 'N CHOWDHURY, VICE CHAIRMAN. 
THE HON'BLE MR K. K. SHARMA, ADMINISTRATIVE MEMBER. 

• 	. 	1.. Sri Keshab Sharma 	 . 
S/c Late Mahesh ChShar.ma 	.. ..... 

R/o Quar.terNo.R-16 
UDAYAN VIHAR Complex 

S  Guwahatj, Assam. 	 S  

2. Sri Anup Sur 
S/O Sri Tarun Kr.Sur 
R/o.Adabarj Colony 	 .. 
Guwahatj- 12, Assam. 	. 	 S  

3.. Sri Dipak Sarma 	 : 
Sb. Late Churananda Sarma 	. 
R/o Chenjkuthj Hill Side 	 0• 

S 
S  Guwahati-3, Assam. 	 S  

R 

: 	
Assam. 	 I  

Smt Gita Kalita Saikia 
W/o Sri Diganta Saikia 
R/o AIDC, R.G.Baruah 1oad 	 S  
Guwahati-22, Assam. 	 . 

Sri Deepanjan Choudhury 
 Sb J.C.Choudhury  

R/o 264 UTirot Sing Nagar 	'. 
Umpling, Shillong-793 006 	 . .. . 	S  
Meghalaya 

No Sri Ramayan Singh 
S/o Krishna Singh 
RIo Pythorumkhrah 

S 	(.Opp.MLP Dog. Squad), Shillong 	. • 	. 
Meghalaya. 

Sri Rajen Kr. Lama 	 S  
Slo Late Chhan Dahàdur Lama 	. . 
R/o Demthring, Nongthyminai. 
Shillong, Meghalaya. 	 S  

	

- 	
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Smti Valaria Marbaning 
W/o Sri RajenKr.Lama 
R/o Demthring, Nongthymmaj 
Shillong, Meghalaya. 

Sri Ganesh Bahadur Thapa 
S/o Late Churamani Thapa 
R/o 3rd Mile, Old Fruit Garden 
P.O- Umlyngka Upper Shillong 
Shillong-7493 005,Megha].aya. 	 '• 

ii. Smti GenevjeveDkhar 	' 
W/o Sri Ningthen Singh " 
R/oRyngi Jyriew, Upper Nongthymma 
Shi1long793 014 
Mehalaya 

12. Smti Dathjtbha Challan 
S/o Be Kyndiah 
R/o Lower Mawprem 
Dedon Road, Shillong-793 002 
Meghalya. 	 App11cant. 

By Advocates Mr.B.D.Goswamj & S.Borthakur. 

;•\ •....................4, 
	- Versus -  

he Union of India[ 
4. 

	

.,,epreaented through the Government 	 i 

of India, Ministry o f Defence, 
South Block, New Delhi. 	 . 

The Controller General of Defence Accounts 
CBrk, V.R.K..Puram 	. 	¶ 

L New Delhi - 110 066. '  

The Controllerof Defence Accounts. 
• 	 UDYAN BIHAR COMPLEX, Narengi 	' 

• 	 Guwahati- 171. 	 . 

The Asstt. Controller of Defence Accounts 
• 	 Group Officer (Mministration) 

Office of the CDA 
UDAYAN VIHAR, Narengi 

• 	Guwahati - ill. 	 . 	. 	.• Respondents. 

By Mr.A.K.Chaudhuri, Addl.C.G.S.c. 

0 R D E R 

CHOWOHURY J. (V • C 

	• • 

This is an application under Section 19 

of. the .dministrative Tribunals act, 1985 seeking for 
.• 	 ..... 	 •• 	 .. 	.. 	•- 	 .. 

Contd./3 
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direction upon the respondenta to provide the 01) 

.applicps the pay scale of Rs.1350/- to 2200/- revised 

to Rs.4500- to 7000/- w.e.f. 1.1.86 or the respëti've 
.....-... .... 

dates of appointment whichever is later.The applicants 

also assailed the legality and validity of the order 

dated 6.2.2002 issued by the 4psistant Controller 

Defence Accounts, Group Officer (Admn). The basIc facts 

giving rise to this application are set, out herein 

below: 	 . 

1. 	The applicants are twelve, in number Who are 

serving as Date Entr.y Operator (DEO for short) in the 

Controller Defenee hoeountsbepa, of the .Oevt, qt 

India under the Ministry of Defence of the Central 

Govt. The applicant Nos.l to 4 were initially appointed 

as Junior Key Punch Operator. in the pay scale bf 

01 	 Rs.94- 1400/- in the year 1988-89.. The post of Junior 

\"\ 	 nch Operator was thereafter redesignated as DEO 

w.e.f.11.9.89 in the pay scale of Rs.1150/- to 

1500/-. The applicant No.5 was appotnted as DEO Grade-a 

in the pay scale of Rs.1150/- 1500/- in the year 1995. 

The other applicants, namely, the applicant Nos. 6 to 

12 were appointed as DEO Grade-A in the pay scale, of 

3.1150/- 1500/- in the year 1995. The applicant Nos. 1. 

to 4 were promoted to the next ,highnr, grade of flEO 

Grade-B in the pay' scale of s.1200/- to 2040/-

w.e.f.22.12.97. The said scale of fls.1200/- to 2040/-

was revised subsequently to Rs.1350/- 22007- w.e.f. 

11.9.89 as per the recommendation of the 4th Pay 

Contd./4 
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Commiss4o and thereafter again rev1.ed to Ps.4500/- to 

7000/- w,ef 1.1.96 as per the recommendation of the 

5th Pay Commission. It.may also be. mentioned that 

the applicant Nos,1 to 5 are appointed and are serving 

in the ' Electronic Data Processing Centre of the 

Controller Defence Accounts, Guwahati, whereas the 

applicant Nos. 6 to 12 are appointed and serving at Pay 

Accounts OffIce (ORS), Assam Regimental Centre at 

t 

Shillong. 

2. 	. 	The post of Junior Key Punch Operator under 

the respondents was in the.pay scale of Ws.260/- 400/- 

w.e.f. 1.1.73 which was revised to Ps.950/- 1500/- 
f 	

. 

1.1.86 further redesignating the post as DEO 

ON 

)Grde-A in the pay scale of Rs.1150./- to 1500/- wje.f. 

.9.89. It was furtherrevised to Rs 4000/- 6000/- 

w e f I. 1 96 Similarly the post of senior Icey  Punch 

Operator in the pay scale of s.330/- to 560/- 

w.e.fd.1.73 which was revised to s.l200/- 2040/- 

w.e.f. 1.1.86, was redesjgnated asDEO Grade-B w.é • .f. 

11.9.89 in the pay scale of Rs.1350/- to 2200/-. The 

scale was . further revised to Rs.4500/- 7000/- w.e..f. 

1.1.96. The applicant contended that the nature of 

dutiea and responsiblities of thei Junior Key Punch 

Operators redesignated as DEO Grade-7 and Senior Key 
redesignated as DEO 

Punch OperatorsLGrade-B  are same. Hence both the.Grades 

are entitled for the pay scale withdut any difference. 

Contd./Ci  
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3. 	 The IDEOI Key 	Punp Operators working 

under VarIoUs Ministries/Departments of the Central 

Govt. raised grievances with regard to recommendation 

of the 4ht Central Pay Commission. Sheshagri Commission 

was appointed by the Central Govt. to enquire into the 

grievancea. It was intEr-álja pleaded that the 

SheshagrJ. Commission observed that the nature, duties 

and responsibjl.ties attached to in 

various Mihistrjes/Departmentg of the Central Govt. and 

Electronic Data Processing Staff working under . the 

Railway Administration are self same, there; being 

absolutely. no diftereno,. Tho Uovt, of I nd ia, iOued 

notification on 119.89 and; granted pay scale 
. of 

.1150-1500/- to DEOS Grade-A and the scale of Rs.1350/-

2200/- to DEOs Grade-B w.e.fl1.9.89. The applicant 
V 	 . 	 . 

pleaded that the DEOs •both Grade-k and Grade-B ought. to 

0 hae been granted the pay scale ofs.1350/-220Q/- 

w.ef.l.1.86. or the date of appointmentt whichever is 

•' 4e later. The DEOs working in the Directorate of Census 

Operation, Ministry of Home Affairs, Govt. of India 

preferred an O.k. before the •Hyderabad Benôh of the CAT 

claiming parity with the Electonic Data Processing 

Staff of the Railway Administration w.é.f.1.1.8. The 
whith 

said O.A.Lwas numbered and registered as O.k.957 of 

• 1990 was allowed by the Hyderabad Bench of the CAT and 

the Govt. of India was directed to follow as 

effective date on the prirciple of equal pay for eual 

work vide judgment and order dated qth July, 192 

r~ 

Contd ./5 
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The DEOs working under the Controller General of' 

Defence Ptccounts also instituted an O.P. before the 

Jabalpur Bench of the Tribunal whIch was numbered and 

registered as O..No.142 of 1995 for granting them the 

J - 	 4 

pay scale of Rs.1350/7 2200/- wfe.f.1.1.86. 	By 	judgment 

and order dated 28.999 the said O.k.. was allowed. 	In . 	i•__• 

terms 	of 	the - said 	order 	the 	respondents 	granted 	pay,  
P 

• 	: 
scale of 	s.1350/- 2200/- to theDEOs working under the 	V- 

I r 

Controller 	of 	Defence 	Factories, 	Jabalpur 	.w.e.f. 

- 	 I 

1.1.86. 	Some 	of 	the 	DEOGrade-a...working 	under 	the 	- 

Principal 	Controller 	-of i Defence 	ccounts; 	Centra1 4 ,j 

• 1: 	- 	..i.- 
Command, 	Lucknow preferred Original'PppiicatIon'before 	

1 
I 	 •• 	 1- 

c-the Lucknow Bench 	the Tribunal claiming the similar of - 

its to them as was granteby the Hderabad and 

Benc'hee of the CkT.The said application was 
jabalpur 

-1 	 -3A. i v 	 . . 
numbered and registered as 0 	i50 	of 	2001. . ,Prior 	to J 

institution 	of 	the 	said 	 applicants -also .' ,O.A..those 

preferred representations before1theauthority,ClaimIflg 	;. 	•. 

-  

the pay 	scale of b.1350/- 	

. 
22fl0/w.e.f.l.l.86 	and 	the. .!. 

!-4 
t 

same was 'rejected by the authorIty on the ground that 
.: 

licable 	only 	to 	those 	who 	were . the 	decision 	was 	ap~ . 	: 

.'..'- 	 I.&.... 	
.•-, - .': 

applicants before the Jahalpur Bench of 	the Tribunal 	i . • 	. 	 .'I 	 -'.. QIK- 
- 	 .. 	 - 	- 	. 	. L 

and 	not 	to 	others. 	By . judgment 	and 	order 	dated 	• 	
r' - 

9.10.2001 the said O.N. was finallyallOwed by the c'r - 
/ 

Lucknow 	Bench 	The 	Lucknow 	Bench 	held 	
that 	the 

• applicafl€S 	of 	the 	saidO.. 'r.simllarlY 
	situated, 	L . 

persons as the applicants before the Jabalpur Bench cf I 

the 	Tribunal 	who 	were 	
granted: the, benefit 	of 	the 

• 	 ' 	
4 	p  H 	• 

contd./7  • 	:; 
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of the revised pay scale w.e.f.1.1.86 

4. 	In 	the 	light of 	the directions 	issued 	by 
the 	aforementioned 	Tribunals, 	these 	applicants 	also  
submitted 	individual 	representations 	before the 
authority. 	By 	•the 	communjcatjoh 	dated 	6.2.2002 	the 

Assistant Controller Defence 	Accounts,. Group Officer, 

Administration intimated tho DCD, PC(0RS)PRC 
as woll 

as 	
the 0 i/c FDP Center that' the request for revision 

of pay scale of DEO'S 	in.the organisation as applied 

for 	could 	not 	be 	exceeded 	to. 	The 	jxdgment 	of 	the 
Lucknow 	and 	Jabalpur 	Benches 	of 	the 	Tribunal 	was 

applicable to the applicants of the respective 

only 	as 	per 	direction 	given 	by 	the 	Ministry 	and 

conveyed by the HQrs. 	Office. 	Hence this application 

ci' iming 	the 	similar 	benefit as was grnanted by the 

thxe\Benche 	of'the lAT. 

(.0 The respondents contested the claim of the _/. , 	I 
cantsand reiterate4 to its stand as indicated in 

• 	.-4e impugned 	communicatilon 	dated' 	6.2.2002. 	The 

respondents In the written statement also in so many 

age rds, stated that "that is their story - and that thestickjng 

to 	that!" 	It 	was 	stated 	and 	asserted 	that 	these 

applicants 	were 	not 	a 	party 	of 	the 	O.A. 	No.142/95 

before 	the 	CAT 	Jabalpur 	Bench 	and 	0.A.No.130/2001 

before the CAT Lucknow Bench and therefore the benefit 

of 	the 	aforementioned 	judgments 	could 	not 	be 	given 

effect to so far these applicants are concerned. 

6. 	 We" have 	heavd 	Mr.B.D.Goswarni, 	learned 

• 	 Contd./R 
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v 

counsel for the applicants at length and also 

Mr.A.K.Chaudhurj 	learned 	Mdl.C.GSC 	f 
- 

respondents 	The issue raised in the application is 	no 
longer res 	intégra, 	A new litigative hattie is thrust 
upon 	the 	applicants 	it 	was 	anj avoidable exeicj. 
Three of the Benches of 

the CT,. mGr'e Particularly, the 
Jabalpur Bench and the LUCknOW Bench of the CPLT decided -- 

the iSsue between the DE09 and the 
respondent9 	Both 

the aforementioned Benches of the Tribunal dealt 
with 

the identical facts.-on identical issues. 
k decision of 

• 

/ 

the Co-ordinate 	Bench 	is 	equally 	binding 	in another 

Bench. The respondents acted in a most illegal fashion 

• 

by refusing the self same benefit to these applicants 

'- nly • on 	the ground that they were not party 	in 	the 

/ 
'O.J.NO$,142/95 	& 	150/2001 	before 	the Jahaipur 	nd - 

Renches of the CT respectively. The'discrjmjnatjon is 

$bviOu1y and manifestly contrary to the articles 	14 
• 

and 16 of the Constitution. The goal of the Republic is 

to avoid litigation. Needless to state that unnecessary 

lit1gtion 	conerns 	the welfare 	of 	the 	State. - 	' 	et 

interest reipublj'cae Ut .91.'2 	fines litum.'" 

6. 	
c3Zpr all the reasons stated above the O.A. 

is allowed and 	the 	respondents 	are 	ireoted 	togive 

effect to the pay scale of 1.1.86 in place dtlt.9..89 

to 	the 	apiicants 	or 	the 	dte 	of 	appointent 

whichever 	is 	later. 	The 	impugned 	communications dated 

6.2.2002 rejecting the claim of the applIcants are also 

Contd./9 
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H: 
get aside. The respondents are directed toexe the 	 1 
case of each of the applicants in the light of the 

observations made above and give them the consequential 

zre ief as expeditiously as possible preferrably within 	) 
14 / 

&priod of three months from the date of receipt of 	
( 

S 

-5----- 	 . 
the orer. 'S  

S . 

There 	shall, 	however, be 	no 	order 	as 	to 

Sd/VICE DiAIRMAN 

5d/MIL3R (A) 

IeUE COi 
- f ; 

bb  

•• 	. 
•j.' 	IEt (;1mo - 

• • 	•eu 	Adm 	4YG Tdbi 

Pdi1 	jf-;' 
S  •, 

Guwa 
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T.T.B. 
• 	OAU/EDP/Ett/25/Vo1- I 

Office of the CDA Guwahati 
Dated: 18-06-2002 

To 

The Officer-rn-charge 

(Local) 

Sub: 	ForwardinE of Application for Revised Pay Scales for DI!Os : DAD: 

Five applications received.from under mentioned DEOs serving in BDP Centre of this 
office seeking Revised Pay Scales along with photocopies of connected Judgment/order CAT 
Ciuwahati Bench are forwarded herewith for fuEtber necessciy act on. 

SRI KESHAB SARMA , DEO GRADE - B , ACCOTNT NO.- 8328882 

SRI ANUP SUR, DEO GRAJ)E - B , ACCOUNT NO. - 8328883 

SRI DIPAIC SARMA,DEO GRADE - B ACCOUNT NO. - 8328884 

SRI MANOJ KUMAR BUJAR I3ARUA OBO GRADE —13 , ACCOUNT NO. -8328889 

MRS GEETA KAWA SAIKIA,DEO GRADE —A ,ACCQUrTNO. - 8334092 

Enclo: As above. 	 • 	• 
it 	 • 

• 	* 	-.-.. 	•. 

	

• 	 i.t. 
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Subject 

SPEED PDST/FAJ 
To 	 lo AN/IthIIIIDEO's 

~ro (MR)\Mala Iyengar 	 Office of the CDA, Guwaliati 
Dy. CGD4 (EDP) 	 'Udayan Vihar', Narangi 
Office óftfte CODA. 	. 	

Ouwahati-781 171 
West Block\V 	. 	 . 	

Dated: 1(1/08/2002 •.. 

R.K.?uran\ .. 

New Del ht-1\WO6 
• 	

/ 	
. 

.. . . . ... 

Reference Your Fax No EDP/113/11 (PC)/VoI-6 dated 1310812002 

In this connection it is stated that the category of applicant DEO's in OA No.78 
of 2002 is two. One category of such applicant is who were redesignated from the post of 
KPOs to the post of DEO Grade 'A' w.e.f 11/09/1989. They are already plaèàd in the pay 
scale of Rs.1 150-1500 and on revision of pay scale under RPR47 in the scale of Rs.4000-
6000 we f 01/01/1996 Afler promotion to the post of DEO Grade 'B' we f 22/12/1997, 
they have been placed in the revised scale of Rs.4500-7000. This is the position in respect 
of applicants at SL No 1 to 4 of the OANo 78 of 2002 

The other category of.remaining 8 applicants (from SL No.5 to 12 of OA No.78 
of 2002) is those who were directly recruited as DEO Grade EA  Their pay was placed in 
the scale of Ra 1150-1500 applicable as for DEO Grade 'A' and on revision of pay scale 
under RPR-97 they were placed in the scale.ofRs.4000-6000 w.e.f.O1/O1/1996. 

Therefore, as all the applicants are already placed in the same pay scale applicable 
for their post/gradà, no further pay fixation is involved as a result of the clarification. 
received from HQrs. Office, New Delhi. 	 . 	 . 	 . 

CDA has seen. 

- 

(DILIP KUMAR) 
A.CDA (AN) 

Conti... .. P12 
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• 	
4 Shri. MK.B.Bania,DiO'13' 	 . 	H 

5. SmL (ida Kalita Saikia, DEO 'A' 
EDP Centre, CDA Ouwahati 

'Udayan Vihar', Narangi 
Guwahati-781 ill 

6 Shri D. Choudhury, DEO 'A' 
7 Shn R. Singh, DEO W .  
8; Shri R K. Lama, DEO 'A' 	S. 	 . 	 . 

• 9. Smt V. Marbaning, DEO 'A'.. 	•..:. •.. S.  

1O.ShriG.B.Thapa,DEO'A' 	. 	 S •. 	
•.• 	

•. 	• 	.. ...•• 	. . 

• .11.Srnt.GDkhar,DEO'A' 	• 	. 	• 	• 	. 	. 	S 	S  ••• 
12 Smt D. Challan, DEO 'A' 

PAO (ORs) ARC 
Happy Valley 

• 

S 	.ShilIona-793007 	. 	 • 	.• T 
It • 	 S 	 • • 	 S 5 

	

S 	is intimated for your information that consequent on. 
.• 	

• 

receipt of clarification from HQrs Office, New Delhi, it is found that no further 
fixation of pay is involved in your casespersuant to CAT Guwabatl Bench 
judgment dated 06/06/2002 



JVL 

B. D. Goswami ResidFnee-cum-mamber  
. ,.--- 	Advocate 	 "KANTA", Chenikuthi, Hiliskie 

	

(Gahati High Court 	 Guthati 781 003, Assarn 

	

Guwahati - 78 1001 	
Ph.j,65173 

To 

	 BY kEG 9. POST 	

/ /3/3 

I. The Union of India represented through the Secretary to the Govt of India, 
Ministry of Defence, South Block, New Delhi 

2. The Controller General of Defence Accounts. West Block, R.K. Puram, New 
hi-110066 

3 The Controller of Defence Acco'unts; Uda tan Vihar Copiplex, Narangi, 
Guwahati.781 171 

4. The Assistant Controller of Defence Accounts, Group Officer, 
(Administration), Udayan Vihar Complex, N irangi,. Güwahati-78 1171 

Ref: Order dtd. 6/6/2002 passed in Original Application No, 78/2002 (Sri 
Keshab Sarma & ii Ors vs- Uiiion of Indi & Ors) by the HOn'ble central. 
Administrative Tribunal, Guwahati Bend 

Sub: Plcaders Notice IVA 

Sirs! Madams, 	. 	 ,..,. 
................. 

On behalt of and under Instructions of my cli nt Sri esbábSayñia and his 
Ii other colleagues who are all serving as Data Entry Operators under you and moie 
particularly under the Controller of Defence Accounts, Udayan Vihar, Narangi, 
Guwahati, I give you this notice as under: 

That my clients. Sarbashri Keshab Sarma, Ai up Sur, Dipak Sarrnah, Manoj 
Kr Bujarbaruah and Smti Gita Kalita Saikia are .serving as Data Entry 
Operators (hereunder called the DEOs) in the Electronic Data Processing 
Centre of the office of the Controller of Defe; ice Accounts at Guwahatj and 
fire respectively applicants No.1 to 5 in The a roresaid Original Application. 
My other clients Sarbashri Deepanjan Chou lhuiy Ramayan Singh, Rajen 
Kuniar Laina, Smti Valeria Marbariang, (ianesh Bahadur Thapa, Srnt 
Genevieve Dkhar and Sniti Dathitbhar Chal an are serving as Data Entiy 
Operators in the Pay Accounts Office (ORS) Assarn Regimental Centre at 
Shihlong and are 6 to 12 in the aforesaid OA. 

2. 	That my said chients.seeking parity in pay cale with identically situated 
persons in other Deptts of the Cential Govt a also in oilier Establishments 

- 

. 



1B. D. Goswami 

	

 

Advocate 	
ROSPCCUC,. 

 
r Gauhatz High Court 

4 	Ghati - 781003, Assam
Ph..: 515173 

Guwahati- 78 1001 

I)iLhe Conirolle, 	
aforesaid Original Applicatjfl No. 78/2002 before the C uahatj bench of the Central 

Administrative l'ribunaj inter alia prayingbr setting aside the orders dtd. 6/ 
2/2002 issued by the Assistant Controller of tefence Gmup Officer 
(Adrnin) refusing to accede to the request lbr revision of pay scale and for a 
direction to the respondents to grant thert th 
7000/- p. 	 e pay caie of Rs. 13501- to 
is iate m w.e. 

L 1-1-1986 or the respec(jvc dates ofappointillents whichever 

3. 	
That in the aforesaid OA, the respondet hich comprised 

 contested the claims of my , 
 said clients by filing written statemei 

your good OfJ1S 
and reiterated your stand as indicated in the in pugned cUmmunication did 612/ 

2002. In your .written statements, it was :tlso stated and asserted that my 
clients were not a party of the OAo, 142/95 before 

the CAT, JabaJpur bench 
and OA 150/2001 before the CAT, Lucko,' Bench and therefore the benefit 
of thejudgcrneit passed in the said OA's co ild not be given effect to so far as 
my clients concerned, the applicants in OA no 78/2002, were concerned' 

4. That after hearing the arguments put forwird on behalf of my clients and 
yourselves and after perusal of the material on record, the I

-ion'ble Tribunal by order did. 6/6/02 was pleased to hold that the ISSUC raised in the application Was no longer res inlegra and that a new litigative battle, which was an 
avoidable exercise, was thrust upon the applicants, the Hon'ble Tribunal was 
ollite view that three of the Benches of CA more particularly, the Jabalpur 
and the Lucknow Benches of the CAT ha'ing decided the identical issue 
between the DEOs.and the respondents on identical facts and such decision 
of the coordinate Benches being equally binding in another Bench, the 
respondents acted in the most illegal fashion by refusing the self the same 
bcnefit to the applicants only on the groun(l that they were not party in the 
concerjed OA Nos. 142/95 and 150/2001 bfore the Jabilpur and Luckno w 
Benches of the CAT respectively. , 

5. 	
That the Hon'blc 'i'ribunal was further pleaed to hold that the respondents 
discriminated agahist the applicants, my sa d clients, which was obviously 
and manifestly contrary to the articles 14 md 16 of thé'Constitution and 
allow the said OA no. 78/02 directing the rspondejits to give effect to the 
pay scale of Rs. 1 3,0/- to 2200/- revised to I s. 45001- to 7000/- pm w.e.f. 1/ 

-= 
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Advocate 	 Guwaati - 781003, Assam 

	

GaUhati High Court 	 Ph. 515173 
cahati - 781001 

1/86 or the date of appointment whichever mas later. The 1-Ion'ble Tribunal 
1 	 by the said order dtd 6/6/2002 was also phased to set aside the impugned • 	

commulucation dtd 6/2/2002 rejecting the claim of my cliejts and finally 
directed the respondents meaning yourselves to examine the case of each of 
my clients in the light of the observations made above and give them the 
consequential relief as expeditiously as pos:ible preferrably within a period 
of three (3) months from the date of receipt of the order. , 

That the aforesaid OA no. 78/2002 was deided by the Hon'ble Guwahati 
Bench of the CAT, in presence of your leained counsel and further to that 
copy of the said order dtd. 6/6/2002 was d ily served on the Controller of 
Defence Accounts by each of my clients alot gwith covering letter dtd. 17/18 
June, 2002 through proper chanrrL praying f r granting pay scale of Rs, 1350/ 
to Rs. 2200/- (revised to Rs. 4500/- to Rs. 7000/-) from the given date as 
directed in the said order of Guwahati Bench of the CAT. The said letter from 
my clients were forwarded by the Asstt Accoi Ints Officer yjde TTh No. GAU/ 
EI)P/Estt/25/ Vol-I, Office of the CDA, Guahati dtd 18/4/2002 which have 
been duly received by you. 	 . . 

.4 

That thereafter'while my clients were wait ng in e,ectati3n that the said 
oider of the Hon'ble Guwahati Bench of th CAT would be complied with 
within the stipulated time a communication vide No. A1/1!l/lll/DEOs dtd, 
I 6/8/02 under intimation to my clients by the Assistant Cotrller of Defence 
Accounis (Adinin) on the subject of implemcntnton of CAl' Guwahati 
judgeiuent in OA No. 78/2002 filed by th clients stating that "as all the 
applicants are already placed in the same pa:' scal&applicable for their post/ 
grade no further pay flxation is involved as a r sult of the clarification received 
,fi.om the Head Quarter's Office, New Delhi". 

That the said communication dtd. 16/8/2002 which is std to have been 
seen by the CDA is in violation of the said order of the Hon'ble Guwahati 
Bench of the CAT. By the said order of the I lon'ble Guwaliati Bench of the 
CAT. By the said lëtter my clients were also intimated that the consequent 
on clarrification from 1-lQrs Office, New Delhi, it was found that no further 
fixation of pay scale innvolved in their ca es puriant to CAT Guwahati 
i3ench'sjudgementdtd. 6/6/2002.  

/.(• I&t 
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9. 	
That by not complying with the said directi' in of the Hon'blc Tribunal and 

further in issuing the said letter dated 16/8/2' )02 admitted as per direction of 
your I lQrs Office, New Delhi, you have nc t only wilfully disregarded the 

said direction of the Hon'ble Tribunal but also caused gross contempt, of 
court for which all of you are peonalliab e under the provision of section 
17 of the Administrative Ad'and lb rules passed thereunder. 

Now therefore I have been instruct d by my aforesaid clients, the 

applicants in OA no. 78/2002 (Sri Keshab Sanna & 11 Ors —vs- Union of 
india & Ors), to give you this notice that yo i are to rectify your wrong stand 

in the said matter at issue in respect of granting the recommended pay s cale 

to my clients w.e.f. 1-1-86 or the date of appoitment whichever is later and to 

comply with the said order dtd. 6/6/2002 of the IIon'ble CAT, Guwahati 
Bench forthwith, as otherwise I have clear nstructionS from my said clients 

to institute appropriate legal proceedings against all and everyone of you for 

contempt of the llon'ble Guwahati Bench ci the CAT and oidcr dtd 6/6/2002 

passed in OA no 7812002 in which case please note that you will be personally 

liable for punishment for contempt of the iribunal. 

Yours faithfully, 

(BD. Goswami) 
Advçcate 

¶ 	

. 

- - -. - -- -- ----- -=- 

"I, 



Me 

' 0 • 
A' 

BEFORE THE CENTRAL ADMINITI4F
thTJ. 

TRIBtJNA 
.GUWAHATI BETCH: cb*A. 

CPAWo311iJ 
(ARISING OUT OF Ao2T FO) 

'4~ 

 

IN ~~ 

NP 
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Keshab Sharma & Others' 	., . 
	 Applicants 

VERSUS. . 	 . 	. . 

Secretary to GOVt. of India, 
Ministry of Defenc.e'.Finance) &. Others 	. . . 	Respondents 

The humble reply to the contempt•petition on behalf of the respondents. No.1 

MOST RESPECTFULLY SHEWETH: 

That the contempt petition under consideration is not maintainable 

befoie the ee of the ia4 in view of the fact that the iespondent 
I) 

authorities have acted an accordance with the dii ection contained in 

Para 6 of the Hon'ble. CKT. Guwahati .'Benc.h Judgment dated 

.06/06/2002 in O.A. No.78óf 2002 filed, by the applicants wherein the 

• . . 

	

	 Hon'ble Ttibunal has directed the respondents to give effect.to the pay 

scale with effect from .01/01,/1986 in place, of 11/09/1989 to the 

•  . . applicants or the date of their appointment whichever is later within a 

period of three months from the date of receipt of copy of the order.. 

Accordingly,  pay fixation 'in respect of the applicants was . done in their ,  

I respective grade viz. DEO Grade 'A' &. DEO Grade 'B' in the pay 
.•.--- 	 . 

scale of.Rs-? 1 1.0-1500 and Rs.1350-2200 respectively'with effect from 



f- 

the dateof then appointment 'ide Part II Office Oidei No 308 dated 

18109I2O02 The pay 'fixation has been done' in accordance' with the 

direction of the Tribunal in Para 6 of its judgment ithin the stipulated 

time, hence no willful disregard has been committed, by the respondents 

• . 	in implementiii the CAT Guwahati Bench order. 

PARA-WISE REPLIES TO THE CONTEMPT PETTION 

	

Para 1: 	In reply to .the Para. 1 . of the Contempt petition it is submitted that the 

claim of the appIicants that both the Data Entry Operators Grade 'A' 

and grade 'B' are entitled to the same scale of Pay is not correct duC to 

the following• reasons: 

The duties and responsibilities of DEO 'A qnd DEO  TV qre. not same 

In addition to jobs mentioned to DEO 'A', DEO 'B is gi'en more 

duties and responsibilities In this context, Government of India, 

Planning Co1mnissQn, National Iliformation Centre, A-Block, CGO 

Complex, Lodhi ROad, New Delhi No. 2(4)189-P &. 'dated 0/01/1 990 

refers '(cOp p  enclosed). 	 ... 	 .. 

As per recruitment rules;the minimum qualifleation for entry grade i.e. 

DEOs 'A' is 1 2th  Standard pass or cquivalcnt and should possçss a 

speed of not less that 8000 key d.epresions per hour and for DEO 'B' is 

Giaduation and should possess a speed of not less than 8000 key,  

depressions per houi Entry to Giade 'B is eithei b", 40% promotion, 

. 	 '• 

• 	 . 

• 	 • 	 . 	 . 

• 	 • 



30% by direct recruitment or ,  30% by transfeion deputation DEO 'A 

with 6 ',eais iegulai service as DEO will become eligible for promotion 

• to DEO 'B' subject to availability of vacancy: 

Pai a 2 	In reply to Pama 2 of the contempt petmton t s snhmmtted thif the cop 

ofjudgment dated 06/06/2002 of CAT Guwahati Bench was refened 

to Government of India b y  HQrs Office 1 e QGDA's office The 

Government of India has decided to implement the judgment as done in 

the case ofjudgrnents iven by othe CAT Benc.hs i.e.. by granting pay 

scale of Rs. 1150-1500 to DEO Grade 'A' and Rs.1350-2200to DEO 

Grade 'B with effect fiom 01/01 if 986 oi fiom the date of their 

appointment whichever is later. Accordingly the pay of the applicants 

of the O.A. No.78 of 2002was fixed in their respec.tive grades i.e.. 

Grade 'A' andGrade.'B'. • 

Para 3:. 	Same reply as in Para 2. 	 • 	• 

Para 4:. 	Same reply as in Para 2.  

Pai a 5 	The clarifications sought b the 91hphc9nt s A€hoc9te 'ere replmed 

under CDA Gu\ahat1 lettei No AN/1II/III1DEO S dated 11/05/2003 

(copy enclosed) addressed to Addi Cential Goi'eimnent Standmg 

Counsel, CAT Guwáhati Bench. . • 

Para 6: 

	

	In reply to Para 6 of the contempt petition it is submitted that as the pay 

fixation has been done in accoidance with the duections of the Tiibunal 



• . 	 in Para 6 of its iidginent within the stipulated time the respondents 

have ôt cc mtted Soi1cmct of thç, judgment of the CAT Guwahati 

Bench; It is also submitted.that in shni1r cases, Hon'ble CAT, Jabalpur 

Bench, FIob'ble CAT Hyderabad Bench, CAT Allahabad Bench, CAT. 

Madras Bench etc. have directed therespondents to give effect of the 

pay scale recommended by the Committee with effect from 01/01/1986 

instead of 11/0911989. The Committee has recommended different pay 

scale for DEOs 'A' and DEOs 'B'. Accoi:dingly the pay of the 

applicants in the abo# cases was fixed in then tespectn'e giade 1 e 

CAT Lucknow Benchr has also deheted a siinilai judgment in 0 A 

No 150 of 2001 Dueo wiong mtei.pietation, the pay fixation done by  

the PCDA (CC) Luckno.v in the pa',' scale of Rs 13 50-2200 niespective 

of DEO Grade '' and trade 'B' is not correct. The matter was 

referred to Governmeiit of India, who has clarified that the pay fixation 

done by the PCDA (CC) Lucknow in respect of applicants of OA 

No.150 of 2001 of AT Lucknow Bench, is irregular and has directed to 

rectify the pay fixation and the same has been rectified. 

Para 7: 	In reply to Para!7 of the contempt petition it is submitted that the 

contention of the applicants that the stand of the respondents is in total 

violation of the H,on'ble Tribunal judgment dated 06/06/2002 is totally 

incorrect. The pay fixation has been done in . accordance with the 



diiections of the Hon ble Tibunal and the decision of the Goeinment 

of India. 

Same reply as in Para 5. 

Para 9: 	In reply to Para 9 of the contempt petition it is submitted that the 

respondents have taken action as per the decision of the Government of 

India and in accordance with the directions of the Hon'ble CAT. 

Guwahati Bench in their order ,  dated 06/06/2002 to give eflèct of the 

pay scale with effect .  from 01/01/1986 instead of 11/09/1989, the pay of 

the applicants was fixed in their respective grades. As such the 

respondents have not committed any contempt of the Hon'ble CAT 

Guwaháti Bench order. 

Para 10: In reply to Para 10 of the. contempt petition it is submitted that in view 

of the foregomg paras, t1e action taken by the respondents is not 

arbitrary, illegal, conternpttous and is not in willful disregard of the 

Hon'ble Tribunaljudgnient and there has been no case of any contempt 

under Section 17 of the Act and hence the present CCPA petition is fit 

to be dismissed in lamine 

Para 11: same reply as in Para 10. 



ci. ARYA 
Advocate * 

uprei cour. 

AFFIDAVIT 

• 	I, Subir Dutta son of" (b)Ae.A 	tA cvt 	A T"ke, Resident of 

New Delhi, Ex-Secretary to the Government of Thdia, Ministry of Defence, 

South Block, New Delhi presently posted as Member, Union Public Service 

Commission New Delhi do hereby solemnly affitm and state as follows: 

That I have duly been authorized to verify this reply to the 

contempt petition on behalf of the respondents. 

That I am fully acquainted with the facts of the case. 

That I have gone through the contents of this reply and have 

fully understood the samè 

That the statement made in Paras 1 to ii of counter reply is 

true to my best of the knowledge as derived from the records of 

the case and the rest are by way of submission to this Hon'ble 

Tribunal. 

That I have not suppressed any material facts. 

Akflc, 

• 	• • 	Place: New Delhi. 
Dated: th i August 2003 

'1 

• 	

' 

• 	 . 

• 	 'I" 

• 4ji ' ,d 	••', • 	 1 6 AUG 7003 

Signature of the Deponent 

(( 	w 
(SUBIfl DUTTA) 

-• 	 etr r:ri 	 ahiiir 
Union Public 'rvice Cothm1a 

( f1'iiNsw OsibL110000 

C. E. ARyA 
par 

Advocate/Notary 
Street co rg  

New DelhI 6 TA 
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Yi1Mi2 
No. AN/l1l/lll/l)F0'S 
0111cc of the CD& (3uwahati 
'Udayh Vihar'. Narangi 
Guwii1iat48I171 
ZLad:JLLQ/2 003 

Shri. A. K. Choudhurv 
• 	AdLCbC, 

teñ{rât AdhiiiistttiVe Tribunal 
.tflwahaii. 

subject 

1th th1ca /,ttL'r7f EVL'Ii Na dati'd2I/O3/2flflS (aiJdres'sEdtn you 8 copy to 

L'flDA1V*/)eIhi. 

The oIiits ih the notice issued by Shri. B. ft Goswaini, Advoctô Guwhati high 

CoUrt have been examilied by the llQrs CGDA New Delhi Al d the point-wisc reply 

furnished by them are appended below for necessary action Al )'our dnd plëàsè. 

(a) . 	
e bEo working dt iabàlpur under the brganiztibfl of P C of A (Fys) Kolkata Th  

have filed a case, OA No 142 of 1995 in the CAT Jabdiput t3ench In the OA the applicants 

have claimed for the smplencntatiofl of revised Pay sedles for 1TEo9 announced vido Govt 
o In&a, Ministry of Pmahce Department of Expenditure OM ! 7(1)IIC/86(44) dated 
1 1' Septeitiber 1989 with effect from 01/01/1986 instead of '11/09/1989. CAT Jabalpur 
Bench in Para 2 of their order dated 06/10/1999 has directed the rcsponcldfltS to gtsc effect of 
the pay scale recommended b the committee with effect from 01/011986 inste'd of 

1 1/09/198 tild a1b 40 pay the arrears ith in a petiod ot1iFec inOhth Th oiniiiittce has 

YiI1dkd td 	paycalcs to iJath 1ntty Opcads dtiid A and rdde '13' 1 c 

.17 	i16-100 td I5EO Grade 'A' and 1350-2200 to tEOs dFado 'B' and not the pa' 
of R 102200 to both the grades rue Govt of lftdia has granted the two diflerent 

pay scales side their OM dated 11/09/1989 The CAT Jabalpur judgcthcnt was referred to 

Ministry of Defence (Finance) side U 0 No EDP/1 13/Il (PC) dated 
8th November l99 

Ministry of Defence (Finance) In consultation sitli Ministry of Finance Department of 
Expenditure has decided to implement the judgement in fespect of the applicants and 
accordingly the pv of 9 applicants of the OA No 142 of 95 ssas fixed in their 

rcspcctl\C 

•rdo i.e. Gtndo 'A' in )h'c scnle of Rs.l 150-1500 nnd Grade '13' in the scale of Rs.135O 

2,200 with effect from 01/01/1986 instead of 11/09/1989 and not lila single scale of 

R. 1350-2200 ns c1ttinll by the npplicnnls of the OA No.78 of 2002. 



In the casc of OA No.150 of 200.1 fllcd by the DEOs working at Luckno\v in ih' 

/~

rncfsLtic.kiow bench havc claimed fir the Pa sc.ak of Rs. 1350-2200 to both the DEOs o
rade V thid Grade 'B' with cfl'cc.t from 01/Oi/]96. In thc judgcmcnt CAT Luc.kno
nc1i has stated that the case of thc applicants of the OA No.150 of 2001 is idcntical to thc 

 of lhc cnsc bcfi)rc lhc CAl' Jabaiptir I3cnch ol Jribunai and the rchicf grantcd to the 
ApI)IIi e-mils of I ha ( )A 1 ,12191 CIII) ti( t he FCltisC(.l I)i(tCly Oil I lie ground t ha the present' 
applicants (DEOs wrkiiig at Luc.knov) were not party of the said OA i.e. 1421195 and 
directed the respondents to examine and zrant c.onscqucntial relief to thc applicants of O/\ 
No.150 of 2001. The CAT Lucknow Bench dgcmcnt on OA No.150 of 2001 was rcferrcd 
to Ministry of l)efciicc (Finance) and aflcr consultation with Ministry of' limince. 
I,)eptui.nicnl oC 1,xpesidiIiie, they have (lCCi(lCd to iIlIl)lcnlcnt the jiulgeiiictii Ill respect of' the 
applicants of 150 of 2001 only as done ill the case ol npphcants of OA 142 of Q5 of (A1 
Jabalpur Beticli. Accbtdihl' the pay of the applicants of the, OA NO. 150 of 2001 was fixcd 
jti iheh- rspeii'e grades i.e. Qrade 'A' iii the scale of ils. 1150-1500 and Grade '13' in the 
scak of ks.1350-2200. 

(c) •'• . 	In similar cases filed by the DEOs working at Secwidrabad, Patna, Bangalorc, 
Chennai, NeW Delhi, Allahabad and Kolkata, the respective CAT I3cnches have directed the 
respoiidehls to give effect of the pay scales with effect from 01/01/1986 or from the date of 
their appointment which ever is later instead of 11/09/1989. In all thesecases the judgemcnts 
were referred to Ministry of Dcfcticc (Finance) and they have dkcctd to impicinctit the 
judgements and to grant pay scales to DEOs in their respective (Jtadcs i.e. "A' and 'II'. 
Accordingly the PaV of the applicants of the OAs was fixed iii their respective grades i.e. 
Data Entry Operatots Grade 'A' in the pay scale of Rs.! 150-1500 and Data Entry Operators 
Grade 'B' in the pay ca1c of Rs. 1350-2200. 

You ai'erètt1csted to prepare your reply to the tiotice tecëived from Shri. B. 1). 
GbWahii, AdVd.cg idi GliWt'liai High Court. 

An hnincdiate action is requested 

Copy to: 

(G. VENUGOPALAN) 
A.C.DA. (AN) 

The CGDA. \Vcst Block-V 	For inibrination pleaSe 
R. K. Ptitatn. 	. 	 I IQrs. letter No.EI)l'/I 3111 (PC)! Vol-it) 
New Dclhi-66 / 	 dated 23/0'1/2003. / 

- 	 (C VI J'UG()PAI AN) 
A.C.D.A (AN) 

V. 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

C.C.P.A: No. 31/2003 

(ARISING OUT OF O.A. No. 78 OF 2002. 

Keshab Shàrma & Others 	
Applicants 

VERSUS 

Secretary to Govt. of India, 
Ministry of Defence(Fiflaflce) & Others 	

Respondents 

The humble reply to the contempt petition on behalf of the respondents. No 

MOST RESPECTFULLY SHEWETH: 

That the contempt petition under consideration is not maintainable 

before the eye of the law in view of the fact that the respondent 

authorities have acted in accordance with the direction contained in 

Para 6 of the Hon'ble CAT Guwahati Bench judgment dated 

06.06.2002 in O.A. No. 78 of 2002 filed by the applicants wherein 

the Hon'ble Tribunal has directed the respondents to give effect to 

the pay scale with effect from 01.01.1986 in place of 11.09.1989 to 

the applicants or the date of their appointment whichever is later 

within a period of three months from the date of receipt of copy of 

the order. Accordingly pay fixation in respect of the applicants 

was done in their respective grade viz. DEO Grade 'A' & DEO Grade 

'B' in the pay scale of Rs.1150-1500 and Rs.1350-2200 respectively 

8HAM)A9L 	•' 

Corroflei Giia1 of L)efiic, Accouat 
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with effect from the date of their appointment vide Part II Office 

• Order No. 308 dated 18.09.2002. The pay fixation has been done 

in accordance with the directions of the Tribunal in Para 6 of its 

judgment within the stipulated time, hence no willful disregard has 

• 	been committed by the respondents in implementing the CAT 

Guwahati Bench order. 

PARA-WISE REPUES TO THE CONTEMPT PETI1 ION: 

Para 1: 	
In reply to the Para 1 of the Contempt petition it is 

submitted that the claim of the applicants that both the Data 

Entry Operators Grade 'A' and Grade 'B' are entitled to the 

same scale of pay • is not correct due to the following 

reasons: 

(A) The duties and responsibilities of DEO 'A' and DEO 'B' are 

not same. In addition to jobs mentioned to DEO 'A', DEO 'B' 

is given more duties and responsibilities. In this context, 

Government of India, Planning Commission, National 

InformaticS Centre, A-Block, CGO Complex, Lodhi Road, New 

Delhi No. 2(4)/89-P & V dated 08.01.1990 refers (copy 

enclosed). 

(B) 	As per recruitment rules, the minimum qualification for entry 

grade i.e. DEO5 'A' is 12th Standard pass or equivalent and 

should possess a speed of not less that 8000 key 

I 
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depressions per hour and for DEO 'B' is Graduation and 

should possess a speed of not less than 8000 key 

depressions per hour. Entry to Grade 'B' is either by 40% 

promotion, 30% by direct recruitment or 30% by transfer on 

deputation. DEO 'A' with 6 years regular service as DEO 

will become eligible for promotion to DEO 'B' subject to 

availability of vacancy. 

Para 2: 	In reply to Para 2 of the contempt petition it is submitted 

that the copy of judgment dated 06.06.2002 of CAT 

Guwahati Bench was referred to Government of India by 

HQrs. Office i.e. CGDA's office. The Government of India 

has decided to implement the judgment as done in the case 

of judgments given by other CAT Benchs i.e. by granting pay 

scale of Rs.1150-1500 to DEO Grade 'A' and Rs.1350-2200 

to DEO Grade 'B' with effect from 01.01.86 or from the date 

of their appointment whichever is later. Accordingly the pay 

of the applicants of the O.A. No. 78 of 2002 was fixed in 

their respective grades i.e. Grade 'A' and Grade 'B'. 

Para 3: 	Same reply as in Para 2. 

Para 4: 	Same reply as in Para 2. 

Para 5: 	The clarifications sought by the applicant's Advocate were 

replied under CDA Guwahati letter No. AN/III/III/DEO'S 
4 
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I 
dated 11.05.2003 (copy enclosed) addressed to AddI. 

Central Government Standing Counsel, CAT Guwahati Bench. 

Para 6: 	In reply to Para 6 of the contempt petition it is submitted 

that as the pay fixation has been done in accordance with 

the directions of the Tribunal in Para 6 of its judgment within 

the stipulated time the respondents_have not committed 
- 

contempt of the judgment of the CAT Guwahati Bench. It is 

also submitted that in similar cases, Hon'ble CAT Jabalpur 

Bench, Hon'ble CAT Hyderabad Bench, CAT Allahabad 

Bench, CAT Madras Bench etc. have directed the 

respondents to give effect of the pay scale recommended by 

the Committee with effect from 01.01.1986 instead of 

11.09.1989. The Committee has recommended different 

pay scales for DEOs 'A' and DEOs 'B'. Accordingly the pay of 

the applicants in the above cases was fixed in their 

respective grade i.e. Grade 'A' and Grade 'B'. CAT Lucknow 

Bench has also delivered a similar judgment in O.A. No. 150 

of 2001. Due to wrong interpretation, the pay fixation done 

by the PCDA(CC) Lucknow in the pay scale of Rs.1350-2200 

irrespective of DEO Grade 'A' and Grade 'B' is not correct. 

The matter was referred to Government of India, who has 

clarified that the pay fixation done by the PCDA(CC) 

CorroIki Geacinj .d Defrsc, AccLltI 
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\ 
Lucknow in respect of applicants of OA No.150 of 2001 of 	

7 

CAT Lucknow Bench is irregular and has directed to rectify 

the pay fixation and the same has been rectified. 

Para 7: 	In reply to Para 7 of the contempt petition it is submitted 

that the contention of the applicants that the stand of the 

respondents is in total violation of the Hon'ble Tribunal 

judgment dated 06.06.2002 is totally incorrect. The pay 

fixation has been done in accordance with the directions of 

the Hon'ble Tribunal and the decision of the Government of 

India. 

Para 8: 	Same reply as in Para 5. 

Para 9: 	In reply to Para 9 of the contempt petition it is submitted 

that the respondents have taken action as per the decision 

of the Government of India and in accordance with the 

directions of the Hon'ble CAT Guwahati Bench in their order 

dated 06.06.2002 to give effect of the pay scale with effect 

from 01.01.1986 instead of 11.09.1989, the pay pf the 

applicants was fixed in their respective grades. As such the 

respondents have not committed any contempt of the 

Hon'ble CAT Gawahti Bench order. 

Para 10: 	In reply to Para 10 of the contempt petition it is submitted 

that in view of the foregoing Paras, the action taken by the 

C, 

ai TT 
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Place: New Delhi. 

Dated: 17July 2003. of the Deponent 

Oj 

QF 
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A*ESTED 
NOTAB PU& Daj 

i Jul20(ff  
RHAANDARL 

Conrroliti (iezeiiii of Dthnc, Accounts 

-IU 

Wf,,t 	 t f rusuai .  New D.1h6 

respondents is not arbitrary, illegal, contemptuous and is not 

in willful disregard of the Hon'ble Tribunal judgment and 

there has been no case of any contempt under Section 17 of 

the Act and hence the present CCPA petition is fit to be 

dismissed in lamine. 

Para 11: 	Same reply as in Para 10. 

AFFIDAVIT 

I, G.C. Bhandari son of Late Shri. ti - 13 	 Resident 

of New Delhi presently posted as Controller General of Defence Accounts 

in the office of the Controller General of Defence Accounts New Delhi do 

hereby solemnly affirm and state as follows: 

That I have duly been authorized to verify this reply to the 

contempt petition on behalf of the respondents. 

That I am fully acquainted with the facts of the case. 

That I have gone through the contents of this reply and have fully 

understood the same. 

~<7-r  * 4. 

* R,S 	indruw 
.;ate 

G DELHI 

OF 

That the statement made in Paras 1 to 11 is true to my best of the 

knowledge as derived from the records of the case and the rest are 

by way of submission to this Hon'ble Tribunal. 

That I have not suppressed any material facts. 
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FOR V(RIOUS CcTEOORL 	Or: POTO ENTR OFERP4TOR5' 

All 	types of date preparation anLValidGtiOfl. 
includIng 

elphe-numor 	dte entry, 	r.r' ic, dt entry, 	voice-entry, 
optical entry etc, nd associated verification, and pre-
programmed vUdation, tet pr esing etc. , , on any type of 

machines/equipmeflt/iflstrument end0WEd with iaciliti eS for 

d&ta entry end/or preparation for date entry end/or pre-
progemmed validation of entred data including key punching 
machine, key to magnetic media machina' key to optiai media 
machine any type 0+ computer/EDP equipment any computer 
based equipment/computer based instrumeflt,'cOmPuter based 
online or raJ time systems/computer network based systems 

rj'i p 	jai,pj 	p. 	•... 	 J 	4 L 	/') 	C 1 

n 'addition to thoBE jobs mentioned for Data Entry 
Operator P, Fooling, Counting, Coiiat'ing, Coding, Console 
Operation, assisting in thr,  preparation of Statistics, 

billing, input/output handling'CtC. or any type of machine/ 

equipment/instrL'ment endowed wth +aclitiEs for data entry 
or preparation for data entry and/or y datiori of entered 

date as 5pecifd under t.h Hoori ipiOfl for Data Entry 

Operator - 

PreJTPY OFER1TQ.  

In addition tc those jobs F n d.  

instrument mentioned +or Data 	U' 	I;L-.'.r - B, 	training 

of operators, 	:heduling 	f jobs and more skill-baSEd 
validation of alpha-nl'iieric or graphir data as determined by 
the neds,of the orgenisetion. 

• 	PTA ENTRY DPEFLQ 
 

in addition to thi 	JnL 	ciiIIed for Data Entry 

Operator - C, 	prcy' . 	 h1d 
relating to Data preparation 

and/or validation, and for a few staff who are coiiidered to 
have the require'd aptitude and depending upon the need, 

of the work of Data Entry Operator, B and C. 

VOTA ENTRY OPEJP 	 - ••..•, 	 : 

Su p ervisionof the work ' 	 e r of data prpaation, schedulir'o 

and 	istrihutiofl of jobs among other Data Entry
.  Opertor6, 

'planningp 	scheduling', 'coordinati0fl'':aP implementation of 

interrelated 	and 	integrated 	data 	preparation'' jobs, 
Programming relating to Data preparation end/or Validation 

traction a n d inecessarY t o .do.supportiflgjob of data '\ 

entry, 	rirtiondt10n etc'dpending on exigencies 
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.5 	 BYHD 
No AN/IH/HT/DFO'S 

AtIl..., 	... 
Office of the CDA, Guvvahati ,. 

/ LI 	 'Udayan Vihar , Narangi 	' 
Guahati-781 171 
Dated 	/05/2003 

To. 	.• .: 	 .. 
Shri. A. K. ChoudhUry 	.• 
AddL. CGSC 
Central Administratre Tribunal 
Qiivahati 

Subject 	CAT Caso CA No 78 of 2092 filod by Shri Koshab Sharma, DEC and other DEC'S V/S Urnun of 
India in CAT I3uwahat, 

Reference Iii caiiiwauii fthis ocfffrurilfevEnNudatd2I/fl3/2flflS!addissEdtilylluflupJ'1fl 
CIIB4 NewBelbi) 

The pomts in the notice issued b' Shri B D Goswarni, Advocate Guahati 1-ugh 
Court have been examined by the IJQrs CGDA New Delhi a\id the poI11t-wlse repi) 
furnished by them are appended below for necessary, action at your end please 

(a) 	The'DEOS working dt Jabalpur under the ot ganization of P C of A (Fys) Kolkata 
have filed a case, O. No. 142 of 1995 in. the CAT Jabalpur Bench. In the OA the applicants 
have claimed for the implementation of revised Pay scales for. DEO announced 'ide Govt 
of India, Ministry of Finance, Department of Expenditure OM No F 7(1 )/JC/86(44) dated 
1 i September 1989 with effect from 01/01/1986 instead of 11/09/1989. CAT Jabalpur 
Bench in Para 2 of their order dated 06/1 0/1 999 has directed the respondents to give effect of 
the pay scale recommended by the committee with effect from 01/01/1986 irstead of .  
11/09/1989 and also to pai y  the arrears th in a period of thiec months The commiftcc has 
recommended to separate pay scales to Data Entry Operators Grade 'A and Grade 'B i e 
Rs 1150-1 500 to DEOs Giade 'A' and s 1350-2200 to DEOs Gradc 'B and not the pa 
scale of Rs 13 50-2200 to both the grades The Govt of India has granted the two different 
pay scales side their OM dated 11/09/1989 The CAT Jabalpur, judgement was referred to 

' 1 Mrnistr' of Defence (Finance) ''ide U 0 No EDP/1 13/TI (PC) datea 8th  November 1999, 
Ministr of Defence (Finance) in consultation \ithl Ministry of Finance, Department of.  
Expenditure has decided to implement the judgement in respect of the applicants and 
accordingly the pay. of 9 applicants of the OA No 142 of 95 was fixed in their respecti'e 
grades me Grade 'A' in the scale of Rs 1150-1 500 and Grade 'B in the scale of Rs 1350-
2200 ith effect from 01/01/1986 instead of 11/09/1989 and not in a single scale of 
Rs 1350-2200 as claimed by the applicants of the OA No 78 of 2002 



•b) 	In the case of OA No 150 of 2001 filed by the DjS orking at LucknQw in the • AT Licknow bench have ciaime for the Pay scale of'Rs.'135O-2,OO .o.both the DEOs of 
Giade \. and Giade 'B vvith effect from 01/01/196 In the judgement CAT Luckno, 
Bench has stated that the case of the applicants of the OA No.1 50 of 200 1is identical to the 
facts of the case before the CAT Jabalpur Bench of Tribunal and the rclief granted to the 
applicants .of the OA 142/95 cannot be refused merely, on the ground that the present 
applicants (DEOs working at Luckiiow) were not party..of the said OA i.e. 142/95 and 
directed the respondents to examine and grant consequential relief to the applicants of OA 
No 150 of 2001 The CAT Lucknow Bench judgement Oil OA No 150 of 2001 was efcrred 
to Mmnistr of Defence (Finance) and after consultation with Mmisir of hnane, 
Department of Expenditure, they have decided to implement the judgementin respect of the 

• applicants of 150 of 2001 only as done 'in the case of applicants of OA '142of 95 of CAT 
Jabalpum Bench According!', the pay of the applicants of the OA No 150 of 2001 was fixcd 
in their respectre grades i e Grade 'A in the scale of Rs 1150-1500 and Grade 'B in the 
scale of Rs 1350-2200 

(c)In similar cases filed b the DEOs woik 	 naing at Secundemabad, Pat 	Bangaloi.c, 
'Chennai, New Delhi, Allahabad and Koikata, the respective CAT Benches have directed •  the 
respondents to give effect of'the pay scales with effect from 01101/1.986 or from the date of 
their appointment which ever is later jnstead of 11/09/1989.in all these cases the judgements 
were referied to Mmnistr', of Defence (Finance) and they have dn.ccted to implement the 
judgements. and to grant pay scales to DEOs in their 'respective Grades i.e. "A' and 'B'. 
Acording1y the pay of the' 'applicants of the OAs was fixed in their respective grades ie. 
Data Entry Operators Grade 'A in the pay scale of Rs 1150-1500 and Data Entr', Operators 
Grade 'B' in the pa', scale of Rs 1350-2200 

You arctrequested to prepaie your 'reply to the notice receivdd from. Shri. B. D. 
Gosarni, Athocate, Guwahati High Court 

An immediate action is requested. 

-5 
(G. VENUGOPALAN) 

A.CD.A. (AN) 

The CODA, West Block-V 
R. K. Puram. , 
New.Delhi-66 

For' information please 	': • ' 
.w.r.t. HQrs. letter No.EDP/1 3/1I (PC)/Vol-i 0 
dated 23/04/2003.  

(G. VENtJGOPALAN)' 
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BEFORE.THE CENTRAL ADMINISTRAT TRIBUNAL GUWAHATI BEWCHS& ' . 
• GUWAHATI 	C.C.P.A. NO- 31/2003 

ARISING OUT OF OANóJ8OF 20021 
Keshab Sharma & others 	 0 	 Applkaiit ,. 
VERSUS  
Secretary of Govt. of India 	 Respondents 
Ministry of Defence (Finance) & 
Others 
The humble reply to the contempt petition on b ehalf .f the respondents 

'No-3 	•• 	 .' 
MOST RESPECIIULLY SHEWETH:. 

That the Petitioners of the applicants filed the original 
application of the contempt petition under consideratioii is not 
maintainable in view of the fact that the respondents have acted in 
accordance with the direction contained in Para 6 of the Honbk CAT 
Guwahati Bench judgment dated 06.06.2002 in 'O.A No.78.of 2002 flied by 
the applicants wherein the Hon'ble Tribunal has directed the respondents 
to give effect to the Pay Scale with effect from 01.01.1986 in place of 
11.09.1989 to the applicants or the date of their appointment whichever is 
later within a period' of three months from the date of receipt of copy Of 
the order. Accordingly Pay Fixation in respectof the applicants was done in 
their respective grade viz. DEO Grade 7N and DEOGrade ' in the Pay Scale 
of Rs.' 1150-1500 and Rs. .1350-220 respectively w.e.f.the date of their 
appointment vide Partfl 0.0. NO 308 dated 18.09.2002. The iray  Fixatior1 has 
been done in accordance with the directions of the Tribunal in Para 6 of its 
judgment within the stipulated lime, hence no willful disregard has been 
committed by the respondents in implementing. the Hor,'ble CAT Guwahati 
Bench order. . 0 

CMCA PURgtm 
Controller 

(ffj of the C D. A. 
Uth', Vihar.Narengj 

CUW&hati._731171 
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PARA WISE REPUES TO THE CONTEMPT PETITION 

PARA 1: 	The argument made by the applicants ;  that both the Data Entry 

operator Grade 'A' and Grade 'B' are entitled to the same scale of pay s not 

correct due to the following reasons. 

The duties and responsibilities of DEO 'A' and DEO 'B' are not 
I 	 - 	- L 	_..--- _I 	— 	 i1 	 Lill 

same. fl auuLlOfl LO JOS miuuuuu LU TJ 	, 

given more duties and responsibilIties. In this connection 
Govt. of India, Planning commission / Natonai informatics 

center, A- block CGO Complex, -Lodhi Road, New Delhi No. 
JIAIOG 	4 4 0 

	

p P  v ate 	.1 •Ofl  re .e. 
As per recruitment rules, the minimum qualification for entry 

ril th 	1A 	 r 
i.e.I 	- 	 ,- 	I 	 tII! 	I 	 I 	M' VIJI 

should possess a speed of not less than 8000 Key 

-depressions per hour. Entry to Grade 'B' is either by 40% 
promotion, 30% by direct recruitment or 30% by transfer on 
deputation. -DEO 'A' with 6 years regular service as DEO will 
become eligible for Promotion to DEO subject to 

availability of vacancy. 
TI. 	 • #3 	• 4 • #3 	AA) c rA -r r....aI.-. 

F ara . 	e copy o j  u u9 men ae 	 • M 

was referred to Government of India by Hors Office i.e. CGDA'S office. 
The Government of India has decided to implement the judgment as 
done in the case of judgments given by other CAT benches he. by 
granting Pay Scale of Rs. 1 150-1500 to DEO Grade 'A' and Rs. 1350-2200 

to DEO Grade 'B' w.e.f. 01.01.86 or from the date of their appointment 
whlchever is later. Accordingly the Pay of the applicants of the O.A.No.78 
of 2002 was fixed in their respective grades i.e. Grade 'A' and Grade 'B'. 

Para3: Same reply as in -Para 2 above. 

Para 4: Same -reply as in Para 2 above. 

Para 5: The clarifications sought by the applicant's Advocate were 

already replied vide this office letter No. AN/ffl/iU/DEO'S dated 
1 1.05.2003 addressed to Addi. Central Government standing Counsel, 

CAT Guwahati Beflch. 

,f jLk 

GANCA PURIfl'j 
Controller 

Office of the C. D. A. 
(Jdayan Vihax, Narengf 1  

Guwahatj_.781 171. 
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Para 6: In . reply to Para 6 of the contempt petition it is submitted that 
as the pay fixation has been done in accordarce with the direction of 
the. Tribunal in Para 6 of its judgment within the stipulated perIod the 
respondents have not corn mitted contempt of the judgment of Honble 
cAT. Guwahati Bench. It is also submitted that in similar cases. Honble 
CAT jabalpur' Bench, Hon'ble 'CAT Hyderabad Bench, Hon'ble CAT 
AUahabd Bench,  Hon'ble CAT Madras Bench etc. have directed the 
respondents to give effect of the 'Pay Scales recommended by the 
committee with effect from 01-01-86 instead of I i-09-1989.The 
committee has recommended different Pay Scales for DEOs 'A' and DEOs 
W. Accordingly 'the Pay of the applicants in the above cases was fixed in  
their respective 'grade i.e. Grade 'A' and Grade W. CAT Lucknow 'Bench 
has also delivered a similar judgment in OA no 150 of 2001. Due to 
wrong Interpretation, the pay fixation done by the PCDA (CC) Lucknow 
in the pay scale of Rs,.1350-2200 irrespective of DEC') DEOs 'A' and DEOs 
'B' is not correct. The matter was referred to Govt. 'of India, who has 
clarified that the pay fixation done by the .PCDA (CC) Lucknow in respect 
of applicants of OA NO.150 of 2001 of CAT Luckriow Bench is Irregular 
and has directed to rectify the pay fixation and the same has been 
rectified. ' 
Para 7: ln.i -ep!y to Para 7 of the contempt petition it is stated that the 
contention of the applicants that the stand of the respondents is in total 
violation of the Hon'ble Tribunal judgment dated 06.06.2002 is totally 
incorrect. The pay fixation has been done in accordance with the 
directions of the Hon'b!e Tribunal and the decision of the 'Government 
of India. 

Para 8: Same reply as in Para 5. 

Para 9: In reply to Para 9 of the contempt petition it is submitted that 
the respondents have taken action as per the decision of the 
Government of India and in accordance with the directions of the 
Hon'ble. CAT Guwahati Bench in their order dated 06,06.2002 to give 
effect of the pay scale with effect from 01-01-86 instead of 11-09-89, the 
pay of the applicants was fixed in their respective grades. As such,, the 
respondents have . not committed any contempt of the .Hon'ble CAT 
Guwahati Bench order. 

. t. 
('cflfr Ii ' r 

Office of the'.0 D. A. 
lldayan Vihaf Narengj, 

Guwahatj.781 171. 



Para 10: In reply to Para 10 of the contempt petition it is submitted that 
in view of the foregoing paras, the action taken by the respondent I s not 
arbitrary, illegal, contemptuous and is not in willful disregard of the 
Hon'ble Tribunal Judgment and there has been no case of any contempt 
under section 17 of the Act and hence the present CCPA petition is fit to 
be dismissed in lamine. 

Para 1 1: Same reply as in Para 10. 

Affidavit 

I, GANCA P(JRKUTI eii/daughter of LATE SHRI K. L PURKUTI 
Resident of GUWAHATI presently posted as ControHer of Defence 
Accounts in this office of the Controller of Defence Accounts Narangi, 
Guwahati do hereby solemnly affirm and state as follows: 

That I am fully acquainted with the facts of the cace. 
That I have gone through the contents of this reply and have fully 
understood the same. 
That the statement made in Para 1 to 11 is true to my best of the 
knowledge as derived from the records of the case and the rest are 
by way of submission to this Hon'ble Tribunal. 
That I have not suppressed any materuai facts. 

Place: 	 Deponent 
I 

Ai-A 
Dated: 	July2003 	 GANGA rtnrctrri 

Contrhr 
Identified by me 	 Solemn lv affirmed 	 :0 A. 

the d onent 	tTdavari VFir, 'Nirni, 

41 	 Ku mar / r  i 	 9aU.I 7 1.. 

Who is identffied 6by Shri A.K. 
Advocate 	/ 	 Chojidjturv.Acvocate on the 

of July 2003. 

I yAV 
GJ 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATH BENCH' $ • GUWAHATI ---- C.C.P.A. NO- 31/2003 

(ARISING OUT OF O.A,No.780F 2002 )  

VERSUS 
Keshab Sharma & others 	 Applicant 

Secretary of Govt. of India 	 Respondents 
Ministry of Defence (Finance) & 
Others 

The humble reply to the contempt petition on behalf of the respondent* 
No-L1. 
MOST RESPECTFULLY SHEWETH: 

That the Petitioners of the applicants filed the original 
application of the contempt petition under consideration is not 

maintainable in view of the fact that the respondents have acted in 
.4 	 eL iL 	.4 	.' 	 .. 	.4• 	fl.... £ 	..0 iL.. LJ.......LI.. rA -r accor.ance wit,. tue uirectiofl containeu lfl raia u .ii LtI tfl.flI I.?IC 

Guwahata Bench judgment dated 06.06.2002 in 0.A NoJ8 of 2002 filed by 
pp.ii i r%+ 	 .k 	U.1' kI 	r 	k - -1 ; rnr*n.4 i&i ra- PuJf 	1YIUI 	tfl 	I lDII II 	I I IMIII II 	4II 	 II 	I 

to give effect to the Pay Scale with effect from 01.01.1986 in place of 
11.09.1989 to the applicants or the date of their appointment whichever is 
later within a period of three months from the date of receipt of copy of 
the order. Accordingly Pay Fixation in respect of the applicants was done in 
their respective grade viz. DEO Grade'A' and DEO Grade '8' in the Pay Scale 
of Rs. 1150-1500 and Rs. 1350-220 respectively w.e.f.the date of their 
appointment vide PartIl 0.0. NO 308 dated 18.09.2002. The Pay ixator. has 
been done in accordance with the directions of the Tribunal in Para 6 of its 
judgment within the stipulated time, hence no willful disregard has been 
committed by the respondents in implementing the Hon'ble CAT Guwahati 
Bench order. 

qL'r~ 
VENU ,ot*rL 	i 0 .S. 

Dy ContrCL 

cDP, GuVC- 



• 	PARA WISE REPLIESTO THE CONTEMPT PETITION 

PARA I: 	The argument made by,  the applicants; that both the Data Entry 

operator Grade 'A' and Grade 'B' are entitled tothe same scale of pay is not 
correct due to the following reasons 

The. dutiesand responsibiUties of DEO 'A' and DFO'B'.are not 

	

U 	.J.J 	 -. 	 ri-, 	 £J 

same. rn auuiton to JOLiS mg,Uuuu LU IJ'.J ?i LJJD 5 

given more duties..and responsibilities. In this connection 
Govt. of India, Planning commission -1 National informatics 

• center, A- block CGO Complex, Lodhi Road, New Delhi No. 

	

IAIO1 	P 	1 , 1 0 1 	 S 

	

,, -p v uaLeu . ! 	re e..  
. . As per recruitment rules, the minimum qualification for entry 

• 	 • 	 'A' 	I th 	 •,1 
g rae i.e. 	is • 	s ta.. 	.• • 	 • 

• 	 should possess a speed of not less than 8000 Key 

• 	 depressions per hour. Entry to Grade 'B' is either by 40% 
• .. 	 . 	promotion, 300A by direct recruitment or 30% by transfer on 

• 

	

	deputation. DEO 'A' with 6 years regular service as OEO will 
become • eligible for Promotion to DEO 'B' subject to 

• 	 . . availability of vacancy. 	. 
0 	 $ 	i # u

1• .1 AáCAA ara .. • Th 1e copy o jugment aLeu  
was referred to Government of India by Hqrs. Office Le. CGDAs office. 
The Government of India has. decided to impiment the judgment as 
done in the case of judgments given by other CAT Benches i.e. by 

•  granting ray Scale of Rs. 1150-1500 to DEO Grade 'A' and Rc. 1350-2200 

to DEO Grade 'B' ,.e.f. 01.03.86 or from the date of their appointment 
whichever is later. Accordingly the Payof the applicantS of the O.A.No.78 

of 2002 was fixed in their respective grades i.e. Grade 'A' and Grade 'B'. 

Para3: . Same reply as in Para 2 above. 

Para 4: Same reply as in Para 2 above. 

Para 5: The. darifications :sought by the annllcant's Advocate were 

already replied vide this office letter No. AN/Hi/Vi/DEG'S. dated 
11.05.2003 addressed to AddL Central Government standing Counsel, 
CAT Guwahati Bench. 

0 S. 
G. 

 
cD'. Guwahatl 



Para 6: In reply to Para 6 of the contempt petition it is submitted that 
as the pay fixation has been done accordance with the direction of 
the Tribunal in Para 6 of its judgment within the stipulated period the 
respondents have not committed contempt of thjudgment of Hofl'bte 

CAT Guwahati Bench. It is also submitted that in similar cases, Hon'ble 
AT jabalpur Bench, Hon'ble CAT Hyderabad Bench, i-'.on'ble CAT 

Allahabad Bench, Hon'ble cAT Madras Bench etc. have directed the 
respondents to give effect of the Pay Scales recommended by the 

- 	 . I 	 u 	u— 	
¶ 

committee with enect rom ue-uioU. uL du 	u i i-v
et 

 u O= I ii 

committee has recommended different Pay Scales for DEOs 'A' and DEOs 
V. Accordingly the Pay of the applicants in the above cases was fixed in 
their respective grade i.e. Grade 'A' and Grade V. CAT Lucknow Bench 
has also delivered a similar judgment in OA no 150 of 2001. Due to 
wrong interpretation, the pay fixation done by the PCDA (CC) Lucknow 
in the pay scale of Rs.1 350*2200 irrespective of DEO DEOs 'A' and DEOs 
'B' is not correct. The matter was referred to Govt. of India, who has 
clarified that the pay fixation done by the PCDA (CC) Lucknow in respect 
of applicants of OA NO.150 of 2001 of CAT Lucknow Bench is irregular 

and has directed to rectify the pay fixation and the same has been 

rectified. 
Para 7: In reply to Para 7 of the contempt petition it is stated that the 
contention of the applicants that the stand of the respondents is in total 
violatIon of the Hon'bte Tribunal judgment dated 06.06.2002 is totally 
incorrect. The pay flxation has been done in accordance with the 
directions of the Hon'ble Tribunal and the decision of the Government 
of India. 

Para 8: Same reply as in Para 5. 

Para 9: In reply to Para 9 of the contempt petition it is submitted that 
the respondents have taken action as per the decision of the 
Government of India and in accordance with the directions of the 
Hon'ble CAT Guwahati Bench in their order dated 06.06.2002 to give 
effect of the pay scale with effect from 01-01-8 instead of 11-09-89, the 
pay of the applicants was fixed in their respective grades.. As such, the 
respondents have not committed any contempt of the Hon'ble CAT 
Guwahati Bench order. 

G. 	
iD.S, 

D ContrO1er.  
CD Guva' 



Para 10: In reply to Para 10 of the contempt petition it is submitted that 
in view of the foregoing paras, the action taken by the respondent is not 
arbitrary, illegal, contemptuous and is not in willful disregard of the 
Hon'ble Tribunal Judgment and there has been no case of any contempt 
under section 17 of the Act and hence the present CCPA petition is fit to 
be dismissed in lamine. 

Para 11: Same reply as in Para 10. 

Affidavit 

I, C. VENUGOPALAN son/daughTer of A. GOPALAN 
Resident of GUWAHATI presently posted as Deputy Controller of Defence 
Accounts in this office of the Controller of Defence Accounts Narangi, 
Guwahati do hereby solemnly affirm and state as follows: 

That I am fully acquainted with the facts of the case. 
That I have gone through the contents of this repy and have fuHy 
understood the same. 
That the statement made in Para I to 11 is true to my best of the 
knowledge as derived from the records of the case and the rest are 
by way of submission to this Hon'ble TribunaL 
That I have not suppressed any material facts. 

C. VENFJGOPAL N i D r, 
Deponentty Conircc 

CDA, Guw.. J 

Solemnly affirmed before me by 
the deponent 
K.umari/Sh ri_4 
Who is identWed  by Sh41 A'.K. 
Choudhury,Advocate on the 

da of July 2003. 

('YQ\ 	

11~ PnIr 

Place: 
' Dated: 	July'2003 

Identified by mL 

Advocate 


